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CP No. (IB) 107/ALD/2017

Advocate, Shri Zain Abbas for the Operational Creditor, Shri Sanjay Tapariya , CEO
for Corporate Debtor Company. Operational Creditor seeks further time for making the

response of notice for removal of defect. That apart, the representative of the Corporate

Debtor Company also put forth his submission that company is contemplating to make

settlement of the case. Some time may be granted.

Keeping in view of this circumstances, the matter adjourned to 23

October, 2017.

Dated:06.10.2017 Shri H.P. Chaturvédi, Member (Judician)
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